
. 9 1AC1 	N&II.,  

/'A 	 702 	- OIZI 	 4i t 	±. i 

Cuttek this the 24 i);,' of October. 2007 

Ghaua SaJu . Ai )iers . 

Vs. 

k 	1 	 i 

( 

I 	1 t_ 

I 	 II t 	U 



:ivrIL Aiflis iiri i I'RIBTAL 
fITtc9. 	

k. 
W c .j ii's. i 	 c..j 	S. 

Ti 	
. 
I' 'I 

1 	
V  

tJJ 

	

I 	 r f utlnek mis flw 4 Liav 01 Petorer. - kkH 

CORAM: 

HO\'Li. STIRI \LR. \-1OA\fV, V1-.:HAr4A 

IN T HE C-; SE oF': 

lUllau-11 a Sahu. S/oLae Bemi, aged about 64 VeaN. Retired 
Tedi"Con.1'RB/n.ggCon.) S.F. railway now E.C. Railway 

iil I1d1 Bh an..v.at 
Sn 	11ollia. 	/o$ate K aui , aged ioout 67 vea, 	eu.. 
Cl 	w1w/r reu M m 	 r 

	

- 	 -' . 	-.1 	 1 0101V .. caiiwav 	 ihar, (,1ra;c±cai- pur, 
Bhubinesivar. 
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Khaiai under Deputy del  eng.m.eer.-D4.I/Con!S.f. Railway 
(now h .C. Rathvay, Station F azar. Cuttack. 
DaTh) 	1.IP 	tOO S o- 	t. %-huraali, aged abou, t 	ears,  
Retd, Bridge Khaiasi under I)eputv Chief En.neer/D-
Il/Con/SE. R1 ( now F. C kaflwav ). Starion .Bazar, Cuttack 

All the aphcants\o. to fm are reidwii of Vili P.C-Marjitapur.. 
Va-J;napu.r, P_S. )harmaala, List. Jajpur. 
?m. i 	u- te -'nau 	Ld about 62 years, kt.td Th.. 
K1iaa.'i under Deputy Cinel Fng.ineec:ConfE.C. Railwav rail 
Vihar. Chaiidrasekhai-pur, B hubanewac pernlanem reidejt of 
Vifl.a[e t3.rundadepur, 	iVi enupur. P.S. I )hanmiaIa, Fist. 
Jajpur. 	 . A.phcanis 

	

Dv the Advoeates 	 . 	. . Mr. \ .., iaoutrav. 
S. \4shra 

V 
roprescived. liorough the "cinenal \anug: 

- (., 	. ui wav.. (. hatraek.ia.ur. .Bhubane.war. Dt- 
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. Chief 	Administrative 	Officer, 	Construction. 	fatt 	C 
Railway, Rail \: har, Ciiandrasekharpur. Bhubancswar, l)ist. 
Khurda, 

.,, 1 	1-" r. 	F ersonne! Uificer 	Con.), Lu o. R.ai 1way, 	fajk 	mar 
d"hIjd1ase ilarLur J3Jiu 	inc'var Di4 Khrda 

4 F. A. 	. 	C 	0 t Con 	Fast 	Co.tt k.'I"wav, 	Rau 	\ su 
Chandrasekharpur, k .i baneswar, Dist.Khurua. 

5. 1)eputy 	Chief 	1,ngineer./C0n'D41, 	ast 	Coast 	kaiiwa', 
' 	Stihon 	acr 	& W.li D15 	CUttaf 

ô. Deputy Chief F-ngineer/Com'East Coast Railway, Rail V thar, 
Chandrasek.harpur. 	hubaneswa. 

Respondeuts) 

By the Advocates) .. .. 	 Mr D.K. Behera 
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SIURI \LR. iOH AN TY, VliCHAiR\1A,\ 

urv, LCose fo the ApplicantHeac Mr. N R Ro 	1  

and Mr. D.K Behera, Ld. Counel for the espondents/.Railwavs and 

perused the matenals placed on record. 

Claiming gratuity br the period of services rendered as 

Casual Labourers by the present Applicaiuts, they have filed the 

present Original Application under Section 1 9 of the Administrative 

T 	 a 	ent 	thnbunak Act, 985,  	 e  authorities with their 

options, 

IV way of tiling a reply, the Res n podents have stated as 

under lfl ara S ot eirCounier: 

Tbat it is humbly submitted that tni the case 
of present applicants also. e hrts will be made fr 
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C AOCon)/S ER aiiwav'G arden R each, availability ot 
ongmal casual service book in the service sheets of the 
apphcants concerned and vettmg of the casual workm, 
period citner by te FN 	(U (on.)C or IFA & 

C At {Con)/EcI)lHB S and tins; it may take six nionths 
to I .one) year trne. 

Appreiiei.dmg that il may take longer time to verifi the 

old papers pertainbig to tht \pnh ink the kcspond n ila\e suht 

SIX to twei atuiths tuiie to rt dres the grievouices of the Anpht ants 

pertaining to their claim of gratuity for the period they served, in the 

Railways 	as Casual Labourer, prior to confrnnent of temporary 

status of them. 

Preentiy, the Api)hcailts have retired from Railway 

Servtces, att er )eing absorbed n the reu ar est.ab}i skuient. Ihi]owmg 

to their temporary status. 	l'he App'icants have placed on record 

materials tof the years 2002/1 997i2003!2004 Under Annexure A/6 

series with the pces;en.e Original Application in support of their 

services with the Radwavs and ako the orders; under Aruiexure A/2 

dated 1617.02 of the 1)E Reg ) SE Railway.. Cuttac.; to substantiate 

L L 
LJECET Case. 

Since the kestoiidents have not disputed the ciaims of 

the A.priicant aid only have sought so me time 	six to twelve 

ioiit:is to tmaiise the matt er ;h.is Original. .A pplication ilicr 
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d;osed 0 	1AIi ci direc. uw to the J. espondents to expedite the iii after 

relating to the dauii of gratuity, as due and admissible under Rules, 

by end of March 20,10: notwithstanding the facts that they submitted 

their opinions under Annexure A.; sene at a ati stage 

7 	 Lic afreswd observations and directions this OA 

is allowed, No costs, 
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